
C. B-U No. S56-Vol fin 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

(EIGHTH LOK SABHA) 

SEVENTEENTII REPORT 

(Pr'JetUed 0" 9 Decemb,'1981) 

LOK SABHA SECRETARIAT 
NEW DELHI 

NODtmber, 1987/AgraAayana, 1909 (S .. ) 

'. r- /\ 

1-.[;-'" L-"~ " \. Prie,: 14.00 



P
ag

e 
5 6 21

 

3
) 

3
) 

44
 

C
or

ri
ge

nd
a 

to
 t

h
e 

S
ev

en
te

en
th

 R
ep

or
t 

o
f 

C
om

m
it

te
e 

on
 S

Jb
or

di
nd

te
 L

eg
is

la
ti

o
n

 
(E

ig
h

th
 L

ok
 

Sa
bh

a)
 

p
re

 s 
en

te
d 

on
 9

 
D

ec
 e

nb
 e

r,
 

19
87

 

li
n

e
 

F
or

 
R

ea
d 

34
 

o
f 

"r
ea

so
na

bl
e 

''o
f 

rs
as

o 
na

bl
e 

p
er

io
d

" 
}:: 

er
i 0

d 
,. 

6 
t 
re

aS
l 

,l
ab

le
 

I 
re

as
o

n
ab

le
 p

er
io

d
' 

p
er

io
d

 
33

 
u

n
le

s 
u

n
le

ss
 

12
 

i 
nd

i f
i 

ni
 t 

el
y 

i 
nd

ef
i n

i -::
 e

ly
 

23
-2

4 
'r

ea
so

ne
b 

Ie
 

tr
ea

so
n

a2
le

 p
er

io
d

' 
p

er
io

c 
10

 
S

1r
i 

K
 • .

.Te
 

Ji
bb

as
si

 
S

hr
i 

K
. J

. 
A

bb
as

i 



CONTENTS 

eo .... OJITlOlf 0, Tal CO~: 

1IfI'IIODUUllUii • 

Pan N' Pap NOe 

01° 
(Y) 

RpO,T 

I. Air tlldia l"temstion1.\ C:lrp3ration(..\utbo.JUQI'Itioll ot Orden; 
and illntlll1l'DtR) a.eluJatlODl, J 953. • • • • 1- 4 

,. n .. \ir IlJi1 B 12)1 JJ,3S' PoYiJ~nt PI1:lJ RoautatloQ!ll, 19S4 

m. Air CorporatlOll Rulos, ]954 

rv. Air hJia I1tornstlonal (Di~"oSa\ of Unctairoed Gnoda) Re .... 
IltioDS, 1955. • • • • • • • • 

V. Air lnii" Int~rn1t1onal Corporation (Grant of &ct'wMS aad 
CJ:JJ's~ion:J.\ Trlns,Jrtation) R,eaulatloOJ, 1956. • • 

\ 4.ir hJia littornltio!l1\ (Condition, or Carrillo or Palo .... 

I, 

': :::;;=I:::]:~ODI ~ . . . 
Air looh B1I,loy:)0,' Passa. RegulatloDS, 

APPBNDaI 

St1\ 1\,ry or TDlio rarom 1\'ndatlon~fobserwtlODI 1B840 by 
the CommIttee • • 

i I. Min'ltas of tbO Pi.ftiotb, Fifty·drst, Pifty.tblrcS. PIft,.rounta. 
flrtY'5'YJnthand Siltioth siUinp or tbo Co!1l:'GIttoo 

S-8 

J-26 

27-34 

35-39 

40-47 

48-81 

18-- 101 

• , 
• 
10 

I, 
14 .. 

II 



COMPOSITION OF THE COMMl'l'TD ON SUBORDIMATII 
LEGISLATION 

(1987-88) 

1. Sbrl Shyam Lal Yadav-Chcdmwm 
2. 8hrl K. J. Abbasi 
3. Shri, G .. S. Basavaraju 
4. Shrl Parasram Bhardwaj 
5. Shri Satyendra Chandra Gurla 
6. Shri A. Jayamohan 
7. Shri R. S. Khirhar 
8. Shri P. Kolandaivelu 
9. Shrl R. S. Mane 

10. Shri Prakash V. Patil 
11. Shri Mullappally Ramachandran 
12. Shri M. Raghurna Reddy 
13. Shri Kalicharan Sakargayen 
14. Shri Syed Shahabuddin 
15. Shrt Natavarsinh Solanki 

8EcRETARIAT 

1. Shri K. C. Rastogi-Joint Secretary. 
2. Shri G. S. Bhasln-Chtf Legislative Com-tatttee Officef'. 
3. Shri O. P. Chopra-Senior Legislative Committee 0ffI.ce1'. 

(iff) 



INTRODUCTION 

I, the Chairman of the Ccmmittee on Subordinate LeJlslation, 
having been authorised by the Committee to present the Report on 
their behalf, present this their Seventeenth Report. 

2. The matters covered by this Report were considered by the 
Committee at their sittings held on 19 and 28 May, 14 and 11 July, 
and 12 October, 1987. 

3. The Report was considered and adopted by the Committee 8 . 
their sitting held on 26 November, 1987. The Minutes of the sitting 
relevant to the Report are appended thereto. 

4. For facility of reference and convenience, recoJDmendationF 
observations of the Committee have been printed in thick type it. 
the body of the Report and haVe also been reproduced tn • eonsoli-
dated form in Appendix I to the Report. 

SHYAM LAL YADAV. 
NEW tm.m; Ch4~ 

November 26, 1987. . .Committee on SubC'l"diMte LegillatfDn. 
.--~----~~~~~ Agrahayana 5, 1909 (Saka) 

(9) 



REPORT 
',r;! ,,'J~ 

I 

AIR-INDIA INTERNATIONAL CORPORA1IO~ (A:gTHENTI-
CATION OF ORDEltS AND INSTRUMEN't'S)IIttOULATibNS, 1853 

, > , .' r.) : I· r • '" , 
Regulations of the Air-India Interl18tiooal Corporation (Authentl-

<cation of Orders and Instruments) Regulations, 1953, read as under:-
, ., , I ". ',. • . , 

"3. Authentication 0/ ordeT •• deciaionl, i~ft 0/ tlwl Cor-
poration: (1) All OrderSmd other declaioDa made 'ancl 
,taki!n . in the name of the Corporation shall be authenti-
cated by the l!Ii~8ture of the Cbalrman;~r'ariy ~th~r'o~c~r 
authoriSed by the Cl1airman in this behalf and' the va~d1ty 
of an order or decision which is so authenticated shall"not 
be called in question on the ground that it is not an order 
or decision made or taken by the Corporation. 

(2) All instruments and all contracts made in the discharge of 
functions by the Corporation shall be expressed to be made 
by the Corporation,and all such contracts and aU assurances 
of property made in the discharge of such 'iunctionishau 
be executed on behalf of the Corporation by the Chairman 
or the General Manager or such officers of the CorPoration 
as qlay be authorised in this bt!half by the Cbairman and 
shall bear the seal of the Corporation: 

Provided that nothing in this clause shall be deemed to apply 
to contracts made by the Corporation In regard to matters 
of trtftlng importance or J'OUttne nature lU~ect to the total 
expenditure involwd not exeeedin'g Rs, 1 lakh.·' 

2, The Ministry of Civil Aviation were asked to state whether they 
had any objection to amending the Regulations with a view to specify 
.pe minimum rank of the Officer who can be .0 authorised to authen-
ticate Orders and d,~isions taken in the name of the Corporation as 
also the ml.nimum rank of the O1B.cer who can be a.uthorlsed to exe-
cute contracts and assurances of ProT ~rty on behalf of the Corporation 
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3. In their reply dated 30 December, 1986, the Ministry stated as 
under:-

"Specific powers of attorney have been given to various cate-
gories of Officers of Air India for authentication of orderst i 
execution of contracts etc. through the Instrument of ~ t 
gation of Financial Powers and Instrument of Delegation 
of Administrative Powers (indicating Financial limits) both 
approved by the Board of Directors of Air India. There-
fore, indicating the minimum rank of the Officers, in the 
Air India (Authentication of Orders and Instruments) Re-
gulation 1953 is not considered necessary." 

. . 
.t. The Committee desire that the various categories of Officers who 

may be authorised by the Cpaimlau to authenticate the Orders and, 
decisions taken and also to execute contracts and assurances of pro-
perty on behalf of the Corporation may he specified in the regulation 
inelf to make it self-contained. The Committee further desire that 
the minimum rank of the officer(s) who can be so authorised may also 
be specified. . 

n 
AIR INDIA EMPLOYEES' PROVIDENT FUND 

1954 
REGULATIONS, 

~ 

5. Regulation 20(3) of Air India Emp1oyees' Provident Fund Re-
.gulations, 1954 read as under:-

"20. Payments; 

• • • • 
(3) Any sum forefeited to the Fund under sub-regulation (2), 

shall not vest in the Corporation but shall be credited to 
the 'Lapse Account' of the Fund and utilised for such ob-
jects as may be decided by the Board of Trustees includ-
ing payment of interest to the members of the Fund at 
the rate higher than that fixed under the rule." 

6. The Ministry of Civil Aviation were asked to state whether there 
were any guidelines issued for the utilisation of such funds credlt~ 
to 'Lapse Account' by the Board and whether Government woliK.' 
consider to specify the purposes for which this tund could be utilised 
and include the same in the regulation itself. 
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7. The Min:stry in their reply dated 30 December, 1986 stated as 

Wider:-

"Ali it exists today, one of the uses to which the amount in , 
Lapsed Account could be utilised is indicated in Regulation 
20(3) itself. Since the amount in the lapsed account is 
very small compClred to the total contributions, no other 
specific purpose need be incorporated in the Regulations." 

&. The Committee are not satisfied with the reasons advanced by 
the Ministry of Civil Aviation for not specifying in the l'e~tion the 
purposes for whicht~e funds in the 'Lapsed Accolmts' can be utilised. 
The Committee are of the view that the term 'utilised for such ob~ 
jects as may be decided by the Board of Trusteeli' needs to be defined 
precisely. The Committee desire that the Ministry Ithould clearly 
state the purposes for which the funds in Lapsed Account can be uti-
lised and incorporate the saDie in the Regulation itself for infonna-
don and guidance of all concerned. 

1ft 

AIR CORPORATION RULES, 1954 

(A) 

9. Rule 8 of the Air Corporation Rules, 1954 (as amended upto 
December, 1984) read as under: 

"8. Physical verification of St~B: A physical verification of 
Stores and tools and plant shall be made by an Officer who 
is not the custodian thereof (in such a way that every item 
of stores, tools and plant shall be verified at least once in 
two years) . The results of such verification together with 
the orders of the Corporation for any sho.rtages or excesses· 
of stores and tools and plant shall be communicated to the 
Comptroller and Auditor General of India. The Corpora-
tion may, however, arrange for verification of selected items 
of stores, tools and plant by using the latest techniques." 

10. The Ministry of Civil Aviation were asked to state whether 
they had any objection in specifying the minimum rank of the Officer 
who could be made responsible for physical verification of Stores. 

11. The Ministry, in their reply dated 26 August, 1987, stated a8 
under:-

"According to the existing provision in Rule 8, physical verifi-
cation of stores, tools and plants shall be made by an Officer' 
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who is Iiot the custodian thereof. This rule does IlQt ~ 
vide for the minimum atatua or rank of an Officer who will 
cany out phy.~cal venftcatiDn of I'tott!s. ''lhere' tnly'be no 
objection to the minimum rank Of 'the oftlcer' who 'should be 
made responsible for physicfl veriftcatU:m of stores being 
incorporated in the Rules. It maybe delitable'if such mi-
nimum rank is decided in consultation with: In-dUm Airlines 
and Air India." 

12. The Committee note that the Ministry of Civil A vtaUon have 
no objettion iii specifying the minbnuni rank of ~ oftleer' '*lI.o 

. shoul. be made responsible fot physical vel'iftcatio';' of sto~, and 
iacOlJ!iOt'atJng this provision In th~ Rules; 'The Committee recommen~ 
tllat the Ministry should, Rfter consulttn,g Indian Airlble8 and' Nr 
India, speclfy the minimum rank of the ofllcer who wi~' be ~arPct 
with the duty of verlftcatlon of stores and incorporate tbe same In 
,the relevant rules at an eatly date. " 

(8) 

13. Rule 10 (2) of the Air Corporations Rc1es, 1954 read as under:-

"1(). Impropriety or jrregularity in accounts: 
• • • • 

(2) The Corporation shall fo.rthwith remedy any detect or 
irregularlty that may be pointed out by the auditors and 
shall report to the Central Government the action taken 
by it thereon within ninety days of the receipt of the re-
port of the auditors: 

Provided that. if there is any diiferen('e of opinion between 
the COl'poratfon and the auditol'S or if the' Corporation 
does not remedy any defecto.r irregularity w'itbin a rea-
sonahle period or render a satisfactory explanation in 
regard to the defect or trregularity. the Central Govern-
ment may, and on reterence speciftcaUy made therefore 
by the auditors, shall, in consultation with the ComptrQI-
ler and Auditor General, pass such orders thet'e'>n as it 
thinks fit and the Corporation shall thereafter take action 
in accordance therewith within such time asMey be 
specified by the Central Gove.mment." 

14. The Ministry of Civn Aviation were asked to state whether 
they bad any objection if the expression 'reasonable period' was eta-
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I ... :: 

'titrated by gpecifying the period more precisely as such expreesiau 
.re likeiy to be ittterpreted differently by different persons. The 
tni strY , in their reply dated 26 August, 1987, stated as under:-
<':" 

"In t.he present provisioll of the Air Corporations Rule 10(2) 
it has been mentioned that the Corporation shall forth· 
with remedy any defect or irregularity that may be point-
od out by the Auditors and shall report to the Cen-
trEAl Government the action taken by it thereon within 
90 days on receipt of the report of the auditors provided 
that if there is any difference 'Jf opinion betweoo the 
Corporation and the Auditors or if the Corporation does 
110t remedy [my defect or irregularity within a reason-
able period 01' J cnder a satisfactory explanation in re-
gard to the defect or irregularity, the Central Goven-
ment may. Hno, on reference specifically made therefor 
by the Auditors, snall in consultation with the Compt-
roller and AudItor General pass SUC~l orders th.,reon, liS 

it thinks fit. and the Corporation shall thereafter take 
nction in accordance therewith within such time as may 
be specified ty the Central Government. 

In this cormertion it may be mentioned that the defect(R} or 
irregularity (ies) pointed out by the Auditors is to be 
investigated. Glssesl;('o and evaluated and its implications 
are to be proec~sl'd witl-] a view to avoiding future re-
currence of such defects and irrcgulflriUes, Since such 
an action tl1kes time, it may not be possible to Jay down 
a standard time limit in Rule 10(2) for this purpose. 
Tn some cases, it may be possible to assess the implica-
tion and implementation of the suggestion of the Auditors 
within the prescribed time limit but in majority of the 
cases, such limitations will not he realistic. In the elr-
cumst~nces this Ministry feels that no time limit for 
this purpose may be insisted upon and the existin~ pro-
vision in the Rules of "reasonable period" may be al1ow-
ed to continue," 

15. The Com)))itt(~c {('(·1 that it should be the endeavour of tIle 
Corporatio!'l to rcmo\'c the dt·'fects and irregularities polnt('d by 
Audit pi the earliest and cases of difference of opinion between the 
"Corporation Rnd the Audihm. should tlot be anowed to firR':: on 
indefinitely. It is precisely for this reason that the C..ommittee 
('onsidcr It desirable that tenn 'reasonable period' should he SPM'j1 

fically spelt out .in the rute Itself, .Just as a period of 9f) days ha~ 
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heeD ~tifted' fUr l'''I)OrtiD, to the Govemmeat, tile action taken b,: , 
tile Corporation on a defed or irreplarity pointed out by' Audit" 
a maximum period or say 129 clays can be preaeribe4 for reportlq 
action in case where there is difference of opinion. The Committee-
therefote, desire that the Ministry should precisely define the term 
'reasonable period and incorporate the same in the rule itself to mak.';-
it self-t'ontaJned. 

(C) 
16. Rule 18 (5) (a) of Air Corporations Rules, 1954 read as under:-

"18. BONDS: 
• • • • 

(5) (a) The bonds shall be issued over the joint signature 
of the Chairman or authorised officer and a member of ~ 
the Corporation which may be printed, engraved or 
lithographed or impressed by such other mechanical pro-
cess as the COrpo.1'ation may direct," 

17. The MInistry of Civil Aviation were asked to state whether 
they had any objection in speC'ifying the minimum rank of the Offi-
cer so authorised to get the bonds signed. 

13. The Ministry in their reply dated 26 August, 1987, stated as 
under:-

"According to the existing provision in Rule 18(5) (a) the 
bonds shall be issued over the joint signatures of the 
Chairman or authorised Officer and a member of the 
Corporation, which may be printed, engraved or litho-
graphed or impressed by such other mechanical process 
as the Corporation may direct. The suggestion that 
minimum rank (If the officer who may be so authorised 
be prescribed, has been examined. In the first instance, 
it is pointed out that Rule 18 has very limited applica-
tion. This apart, it has already been provided In the 
Rule that the Bonds shall be issued and signed by the 
officer and a mem J:.E"r Of the Corporation. It is suggested 
that if the Rule is amended to incorporate a' provision to 

the effect that the Bonds shall be issued and signed by the 
Officers ns authorised by the Board of Directors, It win 
suffice; as the Bonds will be signed only by the authoris-
ed offtcers and the Board will not authorise officers of' ... 
very low rank for this purpose. In case it is decided 
to inco~ate the rank of an officer in the Rule, it Is-

poIIib1e that in his abtlence it may not. be possible to get 
thf'! bonds signed.'" I 
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U •. The Committee do not wee with the vif/lws .Q~ by the 
MUdstry ill relard to .theaiRDatures on the bonda .~ by the! 
Corporation. The COl'Qmittee are of ,the opinion that. the Ministry· 
thoul •• pedfy the mfnimum rank of the Oftker(.) .so .• thorlsed to 
-ten the bonds and Incorporate 'the IIIlIDe in the rule its.elf. 

(D) 

.20. Rule 43 (2) of Air Corporations Rules, 1954 read as under:-

"43, Interference with the ProPerty and empZoy~. of the 
CorporatiOn. . 

• • • • 
(2) Any person who contravenes any of the pr.)visions of 

this rule shall be punishable in respect of every such 
contravention with imprisonment which may extend 
to three months or with fine which may edend to 
rupees one thousand or with both." 

21. The Ministry of Civil Aviation, to whom the matter was re-
'ferred, v,'ere asked to state whether the punishment was inflicted. 
by the Court. of Law or the Act empowered the Corporatit')n to 
inflict the pllDishment of imprisonment or fine. They were also 
asked to state as to whether it was within the competence of the 
-Corporation to pass sentence of imprisonment in stich C!lSeS. 

22. The Ministry. in their reply dated 26 August, 1987, stated as 
under:-

"Rule 43(2) deals with contravention of any of the provi-
sions pertaJning to interference with the pro~rty and 
employees of the Corporation and the punishment to be 
met for every such contravention. The Rwe provi~1 
that any person who directly Or indirectly interferes 
with or cause interference with the operation of any 
transport service (If with any property of the CQrpora-
tion or intereferswith or obstructs any employee of the 
Corporation in the performance of his duty or tampert 

with the aircraft or its equipment or conducts himself in 
a disorderly manner in an aireraft or commits ar.y act 
l:kely to imperil the safety of an aircraft or its passen, 
gers or crew sha 11 be punishable in respect of such con-
travention with !mprisonment which mav extend to 
three months cr with ftne w'hf~h may extend to RI. 
1,000 or with both. This Ministry or the Departments 
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then:under have no juriadiction/lmacliinery for fnBidlna. 
pun1shlnent oft the perIOft ch~ed with tnterfarftceJth.-
tervebtion in the rtule. The punishm&nt can bf! 1ntUc-
ted only by the Court of Law. The CoIjoratlobi ~., 
Air India and Indian Airlines hav~ no power. in this 
regard .. ' '1 

23. '.1'he Committee c(Jn~ider the reply of the Ministry 8ft satIs-
factory and al such do not desire to pursue the matter further. 

24. Wlille examining the Air Corpor~tiQns Rules, 1954 framed 
~der the Air Corporations Act, 1953, the Ministry of Civil Aviation 
were asked to state whether any review had Qeen undertaken of the 
worlQng of the Rules made under the Act in tha light of the ex-
perience gained by them so far and if so, what were the reaults 
derived therefrom? . 

25. The Ministry in their reply dated 26 August, 1987 stated as 
under:-

"No specific re\'iew of all the Rules has been made in the 
recent past. However prorosals for amendments to the 
Rules have been pxamined from time to time ann Rules 
amended wh€l'e ('onsidered necessary. Indian Airlines 
is already in the process of review of the rules with a 
view to carry ('tit modificntiom;. After the review is 
completed, Government will consider the proposal for 
amendments of the Rules." 

26. The Committee nre !'lftti!'lfied with the position explained by 
the Minj,fry Ilni1 d,) not wish to pursue it further. 

IV 
AIR IND!A INTERNATTONAL (DISPOSAL OF UNCLAJMED 

GOODS) REGULATIONS. 1955 

(A) 

27. ReguJntions :3 nnd ·1 of the Air Tndia International (Dispoc;nl • 
of Unclaimed Gnods) Re~ulfltions, 1955 read as under:-

"3. Failure to take Deli-very: Where after despptch of an 
arrival notice in wl'iting, the consignee refuses or fails to 
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tab delivery of the ·fdocts carried to the destination by 
~,~o~r~~ wi~ :~ty. ~Y8. from,. tbIt <l._.41 81"" 
tlvalt~ ·c;,wp~r~t,tqD ~l .c'I,l~ a DP.ti~ .m writ.l.lc,.to· 
be despatched to the shipper of the goods requesting his 
Wtructions for th~ diapb$al of the g~. 

•. CtiItodti ~nd btIpoiGl: pebdliij receiPt .. of ~ ln8tructiau .. 
~ J~~ siii~~r r.or,;~h~ ,<ii¥s~~, 6£ tl}~j~ the Corpo-
ration shat~ hold s~~h. goods fQr a per)od not e1Ccee'iing 
niDttty CiaYs. trom th~ date ~t their ari:lV4l1 at the destin a- . 
tlon.." If t~~. t!tstr~c~ons for., the .?iS~S~i o~ the go0d8 
are not receive<! within the said peri~ of l.1inety days, 
t4e .Corporatlon n)sy, In its discretion. abandon such 
goods or lIeIi them in as many lots as may be necessary 
qr conventent ut any public sale. provided that the Cor-
poration shall cauae a written notice of its intention to do· 
so to be despatched to the Shipper at least seven clur 
days before the d&te fixed for such abandonment or :lale." 

28 .. 1.'he Ministry cf Civil Aviation were asked to state as to how 
it was ensured that the notice issued under Regulation~ 3 and 4 to 
~be Shipper was £Ietually delivered to him and whether there was 
any objection in amending the Regulations to the effect that notil'e 
might be sent by Registered post o.r if by hand, acknowledgement 
should be obtained. 

29. Tn their reply dated 30 December. 1986 the Ministry stated 
as under:-

"Instructions will be issued by Air India through on adminis-
trative order that the notice be sent either by Register-
ed post or by hand and acknowledgement obtained. Am-
endment of the Regulations, for this purpose, is not con-
sidered necessary." 

30. Tbe Committe., note tbat on being pointed out by them, the 
Ministry have areed to issue an administrative! Order stipulating 
~t lhe notice be s~nt to tile .. shipper either .,y Registered post or 
bY hand and aeknowledgentrnt obtaJned. The Committee desire 
diat the reqQi!lft~ "dJJljni~rative order may .be issued at An early' 
dat~and the s.me mAy ... 1&0 be suitably incorporated Ii. the regu-
atiori itself. 
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(B) 

.!Il.Regulation 5 of the Air India International (Oisposal of Un-
claimed Goods) Regulations, 1955 read as under:;..- , ' 

"5. Dispostzl of perishable goOds or livutock.-Notwithstand-
ing anything contained in the foregoing regulations, where 
the unclaimed goods are of perishable nature or are 
livestock the Corporation may at' any time, after 
the arrival of such goods at destiDation, take 
such steps as it may. in Its discretion deem np.cei"ary Clr 
appropriate including, but. not limited to destruction, 
abandonment or sale of all or any' part of such goods 
without any l~otice and without any liability' whilt30e"er 
to the shipper, owner or consignee thereof." 

32. The Ministry of Civil Aviation were asked whether they had 
.any objection to specify in the regulation the 'competent autho-
rity' who can declare any goods as 'perishable', 

33. In their l'eply dated 30 December, 1986, the Ministry stated 
~U~M~ 1 ' 

"At present, the Airport Health Officer certifies the 'perish-
able' nature of the goods, Oftidals of the Cust.:>mR De-
partment are also consulted, wherever such perishable 
goods ate to be destroyed after certification by the Health 
Officer." 

34. The Committee recommend that the competent authority 
'which eRD certify the pr,rishable nature of goods may be doady 
defined and. included in the regulation itself 80 that there is no scope 
for any ambiguity. 

V 
AIR-INDIA INTERNATIONAL CORPORATION (GRANT OF 
REFUND AND CONCESSIONAL TRANSPORTATION REGULA-

TIONS, 1956 

35. Regulation 4 of the Air-India International Corporation 
(Grant (If Refund and Concessional Transportation) Regulations. 

-1956 read as under:-

"4. I" ... at ConceBsional P4BSe8.-The Chairman. the General 
Manager or any other Officer of the Corporation duly 
empowered in that behalf bv the Chatnnan. may. grant 
transportation free of charges or at reduced. tebated or 
concessional rates to any person, baggage or goods on the 
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Corporation's air transport services, whether within or 
outside India or partly within and partly outside India, if 
in his opinion such grant is likely to promote goodwill or 
be otherwiSe beneficial to its business or interests. 

Provided that where such grant purports to be under the 
rules, regulations or resolutions of the 1. A. T . A. fOr the 
tlme being in force, it shall always be in accordance with 
such rules, regulations or resolutions, as the case may be, 
which having been duly submitted to the Government 
or other authotity duly appointed in that behalf by the 
Government, have not been specifically disapproved by 
the Government or such other authority." 

36. 'l.'he Committee desired to know under which provision of the 
Act, passes could be issued free of cost or at concessional rates 
under the Regulation and whether the Ministry had any objection 
in specifying the minimum rank of the Officer to be empowered to 
issue concessional passes and also whether any guidelines had been 
issued to prevent arbitrary exercise of discretion. The Ministry 
were also asked to state the types of cases and categories of per-
sons to whom concessions are to be granted (i) free of cost, (ii) at 
reduced, rebated or concessional rates, and whether it was not ne-
cessary to lay down precisely the types of cases and categories of 
persons in the RegUlation. 

37. The Ministry, in their reply dated 30 December, 1986 stated 
as under:-· 

"The Air Corporation Act, 1953 [Section 45(2) (c' and (e) 
read with Section 7(k)], provide for fr.aming of this regu-
lation also for the iss\ie of free passesslconcesstonal pas-
sages to further the interests of the Corporation. The 
regulations as a whole are being reviewed with a view to 
make them up to date." 

38. The Ministry, in their reply dated 22 January. 1987. further 
.. tated as under:-

"Passages .are ~rantcd by AIr India to the followini categories 
of persons: 

(i) Outside partie!! for services rendered under the terms 
of the transportation services contract; 

(if) ,EmpliJyees of other airlines in accordance with the in-
terline agreement.; 
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(iii) Agents, important commercial and business contacts; 

(iv) Public relation passes to commercial contacts includ-
ing Press. 

Whether the transportation is free, or of rebated/reduced 
rates is decided by Air-India at the level of the Com-
mercial Director keeptng in view the commercial inter-
ests of the Corporation which operates in a fiercely 
competitive market. 

Therefore, there seems to be no neceS'Sity for indicating the 
categories of persons to whom free/concession passage 
could be given by Air India in. the Regulation itself. 
Such a stipulation in the Regulations is likely to affect 
the cmnmercial autonomy of the Corporation, which, 
according to the stipulations contained in Section 9 of 
the Air Corp'Oration Act, 1953 has to function as tar as 
may be, on business principles." 

39. The Committee are happy to note that the regulations as 8' 

whole are being reviewed with a view to uptodate them. The Com-
mittee desire that the Ministry should take early action in the matter 
in order to make the regulations specl1ic and self-contained. 

In regard to categories of persons to whom concessions in passages 
are granted, the Committee Rre satisfied with the explanation given 
by the Ministry that any indication to this effect in the regulations 
is likely to affect commercial autonomy of the Corporation. The 
Committee, therefore, do not want to pursue the matter further. 

VI 

AIR INDIA INTERNATIONAL (CONDITIONS OF CARRIAGE OF 
PASSENGERS AND GOODS) REGULATIONS, 1959 

(A) 

40. Regulation 8 of the Air India International Corporation (Con-
ditions of Carriage of Passengers and Goods) Regulations, 1959 read 
as under:-

"8. IVhen official1y validated, the ticket is good for carriage-
on the date and for the speCified scheduled service. In 
case of purchase of opeJ'1 date ticket i.e. where both date 
and time of scheduled service are not specified. the ticket 
is valid and may be utilised by the passenger (subject 
to reservation of accommodation being arranged) for any 
Hight from the Airport at the place of departure to the 



I Airport at the flace 0: destination within three montlul 
~ from the date of issue, and if not so utilised the passen-
~ ger sball not be entitled to refund of the fare paid." 

f 41 The Ministry of Civil Aviation were asked to state whether 
~ there was any objection in stipulating that a refund for unused op-
~en ticket could be claimed even after three months if some valid 
. reasons were given by the passenger. 

42. In their reply dated the 30 December, 1986, the Ministry have 
stated as Wider:-

"Ii"ull-fare open dated tickets are valid for one year from the 
date of issuance and refund on such documents is possi-
ble. 

Regulation 8 will be amended suitably by Air-India to con-
form. with lATA Regulations." 

I 43. The Committee note from the reply of the Ministry that full:' 
rfare open dated tickets are valid for one yearr from the date of issuw 

i ance and the refund on such documents is possible even after 3 
• months. The Ministry have agreed to suitably amend Keplaiioll 
8 to bring it in conformity with lATA Regulations. The Committee 
~esire that early action should be taken in this direction. 

(B) 

44. Re·gulation 11 of the Air India International Corporation 
(Conditions of Carriage of Passengers and Goods) Regulations, 1959 

rread as under:-
~ 
I 
I "11. 'lhe passenger must ar.rive at the Airport (or elsewhere 

if so required by the Carrier) by the time fixed by the 
Carrier or noted on the face of the ticket as the time at 
which he must report at the Carrier's Aerodrome OfBce; 
and if no such time is fixed or noted sufficiently in ad-
vance of the scheduled time of departure. to permit the 
completion of Governmental and other fol"ftlalities and 
the checking of· baggage or personal property. Failure 
tC' attend in accordance with this condition will entafl 
loss of reservation of seat in the said Aircraft and will not 
entitle the passenger to claim refund of the fare paid for 
this ticket." 

45. The Ministrv of Civil Aviation were asked to state whether 
the Ministry could shOw some consideration to a passenger who 



14 

failed to report at the Airport for ,reasons beyond his contrGl. The 
Ministry wt:re also asked to state whether in such cases refund of 
the money could be made after imposing some penalty charge. 

~-

46. The Ministry, in their reply dated 30 December, 1986, stat~d 
as under:-

"Refund is available even i'f the passenger holding a confirm-
ed ticket for international travel does not report. The 
regulation will be suitably amended." 

47. The Committee have been infonned that a refund ,iB available 
even if the passenger holding n confinned ticket fOr international tra-
vel does not report. The Committee are glad that the Mini1try have 
agreed to suitably amend Regulation 11 to bring it in line with ex-
tant accepted practice. The Committee would like the Ministry to 
initiate early action in the matter. 

VB 

AIR INDIA EMPLOYEES' SERVICE REGULATIONS 

(A) 
48. Regulation 1 of. the Air India Employees' Service Regula-

tions, of 1gea read as under:- ~ 

"1. Short Tit~: These regulations may be called the "Air-
India Employees' Service Regulations", and define the 
cunditions 'Of service of the employees of the Corpora-
tion. They are based 'On a recognition of the fact that 
the Air Transp'Ort Industry is a public utility service 
which must 'Operate round the Cl'OCk 'On .a11 days 'Of the 
week." 

49. The Ministry 'Of Civil Aviatien were asked to state the rea-
SGns for 'Omission of the year 'Of publication in the Air. India 
Empleyees' Service Rell!ulations, which were notified in the Official 
Gazette on 19 October. 1963, as this was a deDarture frem the n'Ormal 
practice of indicating the year in the shert title te the regulatiens 
for facllit.v of reference. 

50. 111 their reply dated 30 December. 1986, the Ministry stated 
as under: -

"In the absence 'Of the old records it has not been possible to 
ascertain the reasonq why the date of notification in the 
Oazette was n'Ot indicated in the !!hort .title. Howe\1er. 
'n the first page of the printed' booklet of Air India 



Employees' Passage Regulations, the date of notification 
has been clearly indicated. An amendment., indicating 
the date of commencement. as suggested by the Com-
mittee will be carried out.', 

51. The Committee note that on being pointed out by them, the 
Ministry have agreed to amend the regulation with a view to indicate 

'"" the date of commencement of these regulations in the short title to 
these Regulations: The Committee desire that the Ministry should 
injtiate early action in the matter. 

(B) 

52. RegUlation 2(i) of Air India Employees' Service Regulations 
of 196'3 (as amended upto 28 February, 1982) read as under:-

"2. Commencement and Scope: 

(i) These regulations shall come into force on and from the 
date of notification and shall apply to all employees of 
the Corporation on Indian scales of pay; Provided that 

in respect of part-time Or substitute employees, the Man-
aging Director may, by general or special order, exclude 
or limit the application of any of these regulations." 

53. The Committee desired to know whether the reasons for ex-
cluding or limiting the application of . the regulations in relation 

.,. to part-time or substitute employees were recorded in writing before 
the issue of a general or special order by the Managing Director. 

54. In their reply dated 30 December. 1986, the Ministry stated 
as under:-

"The Air India employees Service Regulations are applicable, 
in entirety. only to full time employees of the Corpora-
tion. While appointing part-time and substitute em-
ployees, except for certain specific provisions, these regu-
lations are also made applicable to them. It is con1lrmed 
that between two part~ime employees for same type of 
job, the conditions do not normally differ." 

5&. The Committee are not happy with the evasive rePlY riven 1.7 
the MiniIJtry of Civil Aviatio.n in regard to appUeatioa of the reruJa-
tfons to th,e paJ.i.tt.. ad .. 'bItttute .• mploy .... The Coaunlttee desire 

,~ .. that the powers v~ ia. th~ MaD ... · DIreetor for ftJdrktlag the 
appUeatl,on 0( t~~ ~DI to eertaID eatepries of employees 1.7 



u.ue of general or special order may be exercised only after the rea· 
sons for doing 80 are recorded by him in writing in each case. The 
regulations may accordingly be amended under intimation to the 
Committee. 

(C) 

56. Regulation 4 of the Air Indj.a Employees' Service Regulations 
of 1963 (as amended upto 28 }4'ebruary, 1982) read as under:-

"4. Modification etc. of Regulations 

Subject to the provisions of Section 45 of the Act, the Corpa. 
ration reserves to itself the right to modify, cancel or 
amend any or all of these regulations or orders issued 
thereunder and to give effect thereto from any date which 
the' Corporation may deem fit." 

57. The Ministry of Civil Aviation were asked to state whether 
the Air Corporation Act, 1953 conferred powers upon the Corpora· 
tion to amend the regulations with retrospective effect also. 

58. The Ministry, in their reply dated 30 December. Uta6 stated 
as under:~ 

"Under Section 45 of the Air Corporation Act, the only restric-
tion is that the reguiationlamendment is to be notified 
in the Official Gazet~. Normally all amendments are 
given effect from the date of the notification." 

59. The Committee are sati!lfied with the explanation of the Minist· 
ry that all the amendments to the regulations are given effeet from the 
date of notification in the Official Gazette. The Comm.ittee have, 
tberefort" decided not to pursUe the matter furtber. 

(D) 

60. Regulation 8 of Air India Employees' Service Regulations of 
1963 (as amended upto 28 February, 1982) read as under:-

"8, Probation : 

(1) Every person appointed in or promoted to a permanent 
vacancy shall. before the conftrmation in the post, be lIe-
quired to unnergo probation for six months or twelve 
months as may be prescribed; provided that the stipulat-
ed period of probation may be reduced by the Managing 
Director at his discretion or. for reasons to be communi-
cated in writing, extended by the competent authority. 

(11) For the purposes of conftnnation, increment and privilege-
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leave, the period of probation shall be deemed to have 
commenced from the first day of the calendar month ill 

cases where the employee joins duty on Or before the 15th 
of that month and from the first day of the following 
calendar month in cases where the employee joins duty 
on or after the 16th of that month." 

61. The Ministry of Civil Aviation were asked to state whether 
any guidelines bad been laid down to obviate any arbitrary exer-

.cise of powers given to the Managing Director for reducing the 
period of probation and whether reasons were recorded in writing 
for grant of such reduction. They were also asked to state the 
rationale behind giving discretionary powers to the Managing Dir-
.ector for reducing period of probation in any particular case. 

62. The Ministry in their reply dated 30 December, 1986 stated 
.as under:-

"Air India is being asked to review this regulation and amend 
it suitably." 

63. The Committee are happy to note that on being pointed out by 
them, the Ministry have agreed to review and amend the provisions 
-of the regulation with a view to ensure that the discretionary powers 
vested in the Managing Director are not exerclsed In an arbin-ry 
manner. The Committee would like the Ministry to take early 
action ia the matter. 

(E) 

64. Regulation 11 (iii) of Air India Employees' Service Regula-
. tions. 1963 (as amended upto 28 February, 1982) read as under:-

"11. Search, hours of work, re,t interval, etc: 

•• •• •• • • •• 
(iU) All employees shall be at work at the time and place 

fixed and notified 1:10 them. An employee. who after 
recording his attendance, absents himself from the pro-
per . place or places at work- during working hours with. 
out permission or witbout suftlcient reason. shall be lia-
ble to be treated 8ft abeent and a proportionate deduc-
tion eft'ected from his payor wages, in accordance with 
the payment of Wages Act where appUcable." 



65. The Ministry of Civil Aviation were asked to clarify whether 
the worker had to be given any show-cause n'Otice berore treating 
him 'absent' and also whether he had any right of appeal subse-
quently. 

66. The Ministry, in their reply dated 30 December, 1986, stated 
as under:-

·'No. The practice followed is to ask for the explanation of the 
employee concerned ~fore taking a decision regarding 
the treatment of his absence·." 

67. The Committee are not satisfied with the reply of the Ministry 
and desire that the practice envisaged in sub-regulation (iii) in re-
gard to treatment of period of absence of an employee from work 
should be suitably incorporAted in the Establishment Orders, if not 
already done. 

(F) , . 
68. Regulation 11 (iv) of Air India Employees' Service Regula-

tions of 1963 (as amended upto 28 February, 1982) reads as under: - , 

"11. Search, hours of work rest interval etc . 

•• •• •• • • • • 
(iv) The weekly hours of work for all categories of employeeS' 

shall not exceed 48 hours. Any employee may. however, 
be required by competent authority to work overtime, in 
which case payment for such overtime to those categories 
who are entitled to it shall be in accordance with such 
provisions as may be laid down by the Corporation from 
time to. time." 

69. The Ministry of Civil Aviation were asked to state whether 
the Corporation had laid down the norms for the payment of over-
time allowance to aU categ.Jries of employees and whether there 
was any resentment over the sc9.les of overtime allowance from the 
side of employees . 

. ')'0. The Ministry. in their rep1..v dated 30 December. 1986 stated 
as und~r:-

"The rates whi<.'h are revised fT'om time to time are prescribed 
tnthe Establishment orders ~f tho Corporation. For 
9ro1"k1nt:! on hollda'V'S ·the,.. i~ a l'I"'''vi~fo" for pavment <:It' 
.faN)ensation in cash. No monet!lrv ceilinl! is prescribed.'F 



71. The Committee, after considerin, the reply furnished by the' 
!.Ministry, are of the view that the Ministry should prescribe monet-
ary ceiling ia respect of payment of ovelltime to employees for work-
in, beyond prescribed weekly hours after ascertaining the practice 
followed in this regard by Indian Airliaes, Railways and other pub-
lic undertakings. 

(G) 
72. Regulation 12 (ii) of Air India Employees' Service Regula-

tions of 1963 (as amended upto 2'8 February, 1982) read as under:-

'''12. Holidays: 

•• •• •• •• •• •• 
(ii) The number of additional holidays allowed to employees 

in a calendar year shall not exceed 15, including holidays 
for Republic Day, Independence Day and Maha.tma Gan-
hi's birthday. A list of such holidays will be published 
before the commencement of each calendar year. An 
employee Who is required to work on such holiday shall 
be paid compensation where admissible in accordance 
with such provisions as may be laid down by the Corpora-
tion from time to time." 

73. The Ministry of Civil Aviation were asked to state whether 
the proviSions governing the payment of cOmpensation for work 
on holidays were laid down in the rules or regulations. and whether 
th~re was a provision for payment of compensation in cash. 

74. The Ministry, in their reply dated 30 December. 1986, stated 
as under:-

"The rates which are revised from time to time are prescrib-
ed in the Establishment Orders of the Corporation. For 
working on holidays, ~here is a provision tpr payment of 
compensation in cash. No monetary ceiling is prescrib-
ed" 

75. The Committee, after considering the reply furnished by the 
Ministry, are of the view that the Ministry should preseribe monet-
ary ceiling In respect of payment of compe .... tIon to empiOyNII workw 
ing on. holJ4ays after -.c~rtalnin, t~. praetice foUqwed In this regard 
In. ,indian AJrUnes, Railways and other puhlie undertaldDp-
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(H) 

76. Regulation 21 (vii) (a) of Air India Employees' Service Regu-
lations of 1963 (as amended upto 28 February, 1982) x-ead as 
,under:-

"21. General condition.~ regarding leave 

•• •• •• • • •• 
(vii) All leave to the credit of an employee shall ordinarily 

lapse on the date of cessation of his services provided 
that: 

(a) The privilege leave admissible and applied for in writing 
well ahead of the date of retirement or resignation, and 
refused in writing by the competent authority may be 
granted from the date of such retirement.or resignation, 
or the leave salary in lieu of privilege leave to the ex-
tent referred to above may be paid to the employee." 

77. The attention of the Ministry was drawn to the term "well 
'ahead of the date of retirement or resignation" which appeared to 
be vague. They were asked to state whether any precise time-
limit had been fixed in this behalf to enable the employees to apply 
for the requisite leave, within sych time limit. 

78. The Ministry, in their reply dated 30 December, 1986. stated 
as under:-

"Time limit of 3 months has been laid down in this behalf." 

79. The Committee have been informed that it hall been laid down 
by the Ministry that an entployee shoulcl apply for privilege leave 
three months before the date of retirement or relip.tion to get full 
benefits in case the leave is refused. The Committee desire tbat 
this stipulation should be In('orporated in the Rerulation itacU for the 
information of all contemed. 

(1) 

80. Regulation 24:(ii) of Air India Employees' Service Regula-
tions of 196'3 (as nmended upto 28 February, 1982) read as under:--

"24. Sick Leave: 

•• •• •• • • • • 
(Ii) Sick leave may be accumulated upto 45 dayS with full 

pay and may be availed of on half pay tor double the 



p,eriod i.e. 90 days. However, in special cases of serious 
and prolonged illness, accumulation may be allowed by 
the Managing Director upto 90 days with full pay and 
may be availed of on half pay for double the period i.e. upto 
180 days." 

8.1 The Ministry of Civil Aviation were asked to state whether 
;any criteria for judging seriouf. and prolonged illness had been 
laid down and whether Central Government rules could not be 
.adopted in this regard. 

"82. The Ministry, in their reply dated 30 December. 1986, stated 
.88 under:-

"An amendment of thj~ regulation which would entiUe nn 
employee to accumulate sick leave up to 120 days with 
full pay is already under process." 

83. The Committee· are happy to note that on bein, pointed out 
by them, the Ministry are ~n.iderin, an amendment to the regula-
tion which would entitle an emplOYee to accumulate sick leave upto 
120 days with full pay. The Committee, howevtU', desire that tbe 
Ministry sbould also clearly define the term 'in special cases of seri-
ous and prolonced illness' so that it may not be interpreted tUtrel-
:rently by different persons. 

(J) 

84. Regulation 31 of Air India Employees' Service Regulations of 
1963 (as amended upto 28 February, 1982) read as under:-

"31. Compensatfon : 

In the event of death or disablement caused to an employee 
by an accident while on duty or in the event of 1081 or 
damage to the personal belongings caused while the em-
ployee is travelling on duty, the Corporation may pay 
compensation to him or, as the case may be, to his legal 
representative or representatives at such rates and on 
such conditions as it may: lay down from time to time, 

, unles such accident, loss Or damage is attributable to 
his own negligence, default or breach of instructions." 

85. The Ministry of· Civil Aviation 'Were asked to state whether 
any rates and conditions had been prescribed in this regard and 
whether there was any provisfon for arbitration for amount of 

. compensation payable, in case of dispute. 



86. The Ministry, in their reply dated 30 Der.;ember, 1986, stated 
as under:-

"The rates are indicated in the Air India Establishment Ord-
ers, which have been revised after taking the approval of 
the Board and in accor.dance with the agreements with 
the Unions." 

87. The Committc~ desire that the quantum of compensation 
payable to the! employees in the event of deat.h or disablement caus-
ed to an clnplo~pe by ~n liceidelit while 001 duty or f~r the loss or 
damage to the personal belongings while on duty may be prescribed 
after ascertainlng t.hel principles followed in this regard by other 
public undertakings sucb as Indian' Airlines and Railways etc. 
The Committee would like to be apprised of the action taken iD the 
matter at un cuJ:v date. 

VIII 

AIR-INDIA EMPLOYEES' PASSAGE .REGULATIONS 
(A) 

88. Regulation 2 (ii) of Air-India Employees' Passage Regula-
tions (amended upto April, 1980) read a'S under:-

"2. Definitions : 
•• •• •• • • 

(ti) 'Part-time employee' means a person employed for a party 
of the working time and includes a person who renders 
any regular service to the Corporation and whom the 
Managing Director may, in his discretion, declare to be 
a part-time employee, although such a person may not 
be directly on the pay roll of the Corporation, but shall 
not include a temporary employee." 

89. The Ministry of Ch'il Aviation were asked to state whether 
there were any guidelines to check ar.bitrary exercise of the rlis-
cretionary powers vested in the Managing Director to declare an 
employee as 'part-time employe~'. 

DO. In their ;reply dated 80 December, 1986, the Ministry stated 
asunder:-

"Only such employees who are neither permanent nOr tem-
. porary employees of the Corooration. but render fixecr 
hours of service on appointed davs are deemed to bP. 
part-time employee.. Their designation as part-time 
employee is based on speciftc recommendatiom of the-
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departmental headlappropriate authority. For the pres-
ent only specialisedlparamedical staff are designated as 
part-time employeef>." 

91. The Committee desire that the term "part-time employees" 
occurring in the regulation may be clearly defined. in the regulation 
itself. The Committee also desire that the Ministry should frame 
suitable guidelines for the exercise of the discretionary powers 
vested in, ihe Manftgin~ Director under regulation 2(ii). 

(B) 

92. Regulation 2 (iii) of Air India Employees Passage Regula-
tions (amended upto April, 1980) read as under:-

"2. Definitions: _. ... •• •• •• 
(iii) 'Family' means the employee. hislher spouse children 

and parents wholly dependent on the employee and such 
other relatives of the employee whom the Managing Dir-
ect-or may in each individual case, include on compassion-
ate grounds." 

93. The Ministry of Civil Aviation were asked to state whether 
they had any objection to substitute the usual definition of family 
in place of the existing one in the Regulation in view of the fact 
that inclusion of 'such other relatives' in the family of employee 
whom Managing Director may include iIi. each individual case on 
compassionate ground. was an extraordinary proviSion in subordi-
nate legislation. 

94. The Ministry. in their reply dated 30 December, 1986, stat-
"ed AS under:-

"The discretionary power is vested only in the Chief Execu-
tive. Further the inclusion of relatiVe is not ,utc)matic 
and is subject to production of a swam affidavit clearly 
stating that the person:fo be included is dependent lor 
food, shelter and clothinr on the employees. The facility 
of free I concp.'Isional passage ~.,..en to such a person is 
from the emptoyeepassage entitlement. For these rea-
sons it.ts not considered necessary to change the present 
nefinition. " 
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95. The Committee are not satisfied with the reply furnished by 
tbe Ministry. They are of the view that inspite of the clarifica-
tion given by the Ministry that inclusion-Iof 'such other relatives' 
in the family of employee is not automatic but subject to production 
of a tr.worn Rffidavit, it is desirable tbat the categories of relatives 
who can be included in the 'fnmily' under the discretionary po-
wers of the Chief Exet!utive shoula be clearly; spekillied in tl1e regu-
lation itself. Such a classifwation in the regulations would be 
more in consonance with the accepted language used in subordinate 
legislation. 

(C) 

96. Regulation 7 of Air India Employees' Passage Regulations 
(amended upto April. 1980) read as under:-

"7. Class of Travel: 

All employees and their families travelling in the Corpora-
tion's Aircraft under these Regulations shall ordinarily 
travel in the lowest class, but the Managing Director may, 
by general or special order and on such terms as he may 
deem appropriate. permit any employee or class of em-
ployees and their families to travel in any higher class." 

97. The Ministry of Civil-Aviation was asked to state whether 
any guidelines had been issued by them for the exercise of the 
discretionary powers of the Managing Director to permit any em-
ployeelclass of employeesltheir families to travel in higher class. 

98. The Ministry in their reply dated 30 December, 1986, stated 
as under:-

"Categories of staff eligible for I Class travel have since been' 
specified. " 

99. The Committee desire that the Mh\lstry should specify the 
categories of riaft eligible to travel in higher classes, under the dis· 
cretionary powers of the Managing Director, In the replation it. 
lieU If not ftlready done. 

(D) 
General 

100. While examining thE' Regulations framed under the Air 
Corporation Act. 1953, the Ministry of Civil Avfa~on were asked to-
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state whether the regulations so far issued by the Air India covered 
all the items enumerated. in the enabling Act and whether there 
were still certain fields which remained uncovered and how such 
matters were being regulated in the recent past. The Ministry. 
in their reply dated 30 December, 1986, stated as under:-

"'While regulations for the administration of the affairs of 
the Corporation, fur carrying out its· functions, and regu-
lations on the matters specifically included in Section 
45(2) of Air Corporation Act, 1953 have been ·framed, 
regulations on other matters can and will be framed as 
and when the need arises." 

101. The Committee conl'ider the reply of the Ministry as !udls-
fadory aud Rli suth do not like to pursue the matter further. 

NEW DI:Lm 
November 26, 1987 
Agrahayana 5, 1909" (Saka)-- . 

SHYAM LAL YADAV, 
Chailrman, . 

Committee on Subordinate 
Legislation. 
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COMOlidated statement of reco:mmend4tiomlooserootions made bY, 

S. No. 

1 

1 

2 

3 

_ the Com.mi.tteje •• ' 

2 

4 

8 

12 

Pal'a Recommendationslobservations 

3 

The Committee desire that the various categor-
ies ot Officers who may be authorised by the 
Chainnan to authenticate the Orders and deci-
sons taken and also to execute contracts and a5-
suranCES of property on behalf of the Corporation 
may be specified in the regulation itself to make 
it self"contained. The Committee further de-
sire that the minimum rank of the officer(s) 
who elln be So authorised may also be specified. 

The Committee are not satisfied with the rea-
sons advanced by the Ministry of Civil Aviation 
iQr not specifying in the regulation the purpos-
es for which the funds i~ the 'Lapsed Accounts' 
can be utilised. The Committee are of the 
view that the term 'utilised for such objects as 
may be decided by the Board of Trustees' needs 
to he defined precisely. The Committee deJire 
that the Ministry should clearly state the pur-
poses for which the funds in Lapsed Account 
can be utilised and incorporate the same in the 
Regulation itself for information and guidance 
of all concerned. 

The Committee note that the Ministry of 
Civil Aviation have no objection in specifyIng 
the minimum rank of the officer. who should be 
made l?SpO!lSible for physical verift.cation ot 
atores. and incorporating this provision In the 

.--- -" ------------



1 

\, 

I 

4 15 

3 

Rules.· The Committee recommend that the Ml-
nf;stry, ~.ould, ",,~ter ~ting Indian Air-

. unes and Air India, speeuy the minimum rank 
Qt the 9ffiee~ who :will be charS~ wi~ ~ o.1.rt,y 
oi verIfication ()f stores and incorporate the same 
m the relevant rules at an early date. 

The Committee feel that it should be the end-
eavour of the Corporation to remoVe the defects 
and irregularities pointed by Audit at the car-
lier.t and cases of diiference of opinion between 
the Corporation and. the Auditors should not be 
aJ~()wed to drag on in,difuiitelY· It is precisely 
lor this reason that the Committee consider it 
deSirable that the term 'reasonable perIod' 
spauid b€ specifically spelt out in the rute itseU. 

, , 1 .. " 

JUflt as a period of 90 daYB has been specified for 
r~rtjng to the Governmep.t, the action taken 
by the Corporation on a defect or irregularity 
pointed out by Audit, a m8.ximum period of say 
l:2O' ,daya can be prescribed for reporting action 
~. 'CRees where' there js difference of opinion. 
'l'he Committee. theref~re. desire that the Minis-
try should precisely deftnethe term 'reRsonable 
period and inoorpora~ the .same iIn ~e ~ 
it8el1 to make it self-contained. 

5' 1'9' The Committee do not agree with the'views 
expi'essed by the Ministry in regard to the signa-
tutes em the bands issued by the Corpl)ratIon. 
'the Committee are of the opinion that the 
MInistry sht>uld specify the minimum rank of 
the OfTicer(s) so authorised to sign the bonds 
clnd intorporate the same in the rule itself. 

• 13 The Committee consider the reply of the 
ICmfstry as slttisfactoryand as such do not de-
Sire to rlll'8ue the matter further. 
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The Committee are satiSfied with the position 
exPlained by the Ministry and do not wish to 
pursue it further. 

The Committee note that on being pointed 
by them, the Ministry have agreed to issue an 
administratlve Order stipulating that the notice 
be sent to the shipper either by Registered post 
or by hand and acknowledgement obtained. The 
Committee desire that the requisite administra-
tive order may be issued at an early date ond 
the ~ame may also be suitably incorporated in 
the regu]!itloll i~~. 

The Committee recommend that the compe-
tent authority which can certify the perish3ble 
nature of goods may be clearly defined and in-
cluded in the' regulation itself so that there is no 
6eOpe for any ambiguity . 

The Committee Jlre l),appy to Slote tha~ the 
, ,. I '.' .• , , ~ '. .., ~ -. .1 .' .. 

~Jano~s ~ ~. W.P1E7 are being reviewed with 

~~e;la:\~~~::ould ~=~~~ frth~ 'Jnetter'ih order 'to iP.ake the regulaUODS 
, i.peCtftcmt! se-ft.eontalned. ' 

"'.- .. .' J ' .... -;. ,. i.. ... • -', ", ~ •. -' ;'.J 

, .!n~a ~ ~Q~, _ persons to whom. 
~~O~. ~pPpI'" _ granted. the Com-mu., J.l"e ,~~, with' ~ explanation given 
.1 ~ lJ~tq ~t '1Ul~ ~cation to this effect '" ~., "~0D8 tis ~ to a1!ect cammer-
~, ~~HOJ:D;y ¢the ~J:IlPration. The Com-
mittee. therefore, do not want to pursue the mat-
.. iurtlJer. 

TbeCommittee note from the reply of the 
Jliniitry that tun-fare open dated tickets are 
Wild t6r one year -hom the' date of issuance and 
the refund oUsUch dOcunients is possible even 
after :J D-iimtlis.' "The' MinJstry have aereed t6 
,ata~y a.me04 ~l~tlon 8 to bring it in 
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conformit.y with lATA Regulations. The Com-
mittee desire that early action should be taken 
!D. this direction. 

"7 The Committee have been Ulformed that a 
refund is available even if the passenger holdin, 
a contirmed ticket for international travel doea 
not report.. The Committee are glad that tbe 
Ministry have agreed to suitably amend Regu-
lation 11 to bring it in line with extent accept-
ed practice. The Committee would like the 
Ministry to initiate early action in the matter. 

51 The Committee note that on being pointed out 
by them. the Ministry have agreed to amend the 
regulation with a view to indicate the date of 
commenc:ement of these regulations in the t-:hort 
title to these Regulations. The Committee de-
sire that the Ministry should initiate early 
action in the matter. 

55 The Committee are not happy with the eva-

68 

, . sive reply given by the Ministry of Civil A ,ria-
. tion in regard to application of the r~gnlations 

to the part-time and substitute emp~oyees. 

The Committee desire that the powers vested tn 
the Managing Dire"tor for restricting the appli-
cation of the regulations to certain categories of 
employeE'S by issue of ~eral or special order 
may be' exerciseli only after the reasons for 
doing 90 are recorded by him in writing ~n each 
case. The regulations may, accordingly be 
amended under intimation to the Committee. 

The Committee at'e satisfied with the expla-
nation of the Ministrv that all the amendments 
to the Ie~lations are given effect from the date 

'of rot!fication in. the Oftirial Gazette. The 
Committee have. therefore, decided not to pur-
sue the matter further. 

The Committee are happy to note that on 
being pointed out by them, the Mfn1stry have 
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agreed to review and amend the provtaiODa of 
the regulation with a view to ensure that the 
discretronary powers vested In the Managing 
Director are not exercised in an arbitrary man-
ner. The Committee would like the Miniatzy 
to take early action in the matter. 

17 87 The Committee are not satisfied with the 
reply of the Ministry and desire that the prac-
tice envisaged in sub-regulation (ill) in regard 
to treatment of period of absence of an empb 
yee from work should be suitably incorporated. 
in the Establishment Orders, if not alread7 
done. 

18 71 The Committee, after considering the reply 
furnished by the Ministry are of the view that 
the Ministry should prescribe monetary eefltng 
in respect of payment of overtime to employ .. 
for working beyond prescribed weekly ho\1l'l 
after ascertaining the practice followed In WI 
repard 'by Indian Airlines, Railways and other 
public undertakings. I 

. 19 75 The Committee,after considering the reply-
furniahed by the Ministry. are of the view that 
tile Ministry should prescribe monetary ceiUng 
in respect of payment of compensation to em-
ployees working on holidays after ut'ertafnlng 
the practice followed in this regard in Indian 
Airlines, Railways and other pubUc undertak-
ings. 

20 79 The Committee have been informed that It 
has been laid. down by the Ministry that an em-
ployee should apply for privilege leave three 
months hefore the date of retirement or reBlgna-
tion to get full benefits in case the leave Is re-
fused. The Committee desire that this stlpu-

. latton should. be incorporated in the &gulaUoa 
itself for the information of all concerned. 
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21 83 The Committee are happy to note that on 
be~gpointed out by· them, the Ministry are con-
sidering a~· amendment to 'the regulation which 
wooM entitle an employee to accumulate sick 
leave up-to 120 days with full pay. The Com-
mittee, however, desire that' the Ministry should 
also clearly define ~he term 'in special cases of 
serious and prolonge<;l illness' so that it may not 
be interpreted differently by different persons. 

22 87 The Committee desire that the quantum of 
compensation .payable to the employees in the 
event ot death or disablement caused to an em-
ployee by an accident whUe on duty or for the 
loss or damage to the personal belongings w~e 
on duty maybe prescribed after ascertaining the 
principles followed in this ·regard by other pub-
lic unden.Jdngs such as Iudian Airlines and 
BaUways etc.. 'l'he . CollUlli~ would like to be 
.pr!se4 Of. the action taJten in the matter at 
In .ally aa.te. I 

.•..•.• I . 

23 91 The Committee deaire that the term "part-
time' eiRpl~" d«leUrnng in the teplatloD'may 
be el~.f.iY"~'ir1·tM"....tuIation itseif. The 
o.mmlttf.e allto cS.tnf that!1he MiD1Itry .hould 
trafrte IiUftable guldeJSDft fOr. the exercise of 
·tbe~retionatj·powen· Vested in the M'an-
allng Director under regulation 2 (11) . 

lJ \_.' •• ' I .• 

24 95 The Committee are not sat1sfted with the re-
ply furnish~ .~y ItPe ¥1J?lstry. TIW are~. the 
view that i!lSpi~ 0' t~.~ ,cl.ariftcation 'given by the 
!tnnl~try tha.t iilctu~on 0.1 "such other relattves' 
tn tbe famtt, of' e~ploy'ee f;t not automaUc but 
~~ect toprodllc~ojl'of ~.~ aBldavft, It il 
d~rRbJe that tne categot:i~ of relatives who 
can be included in t~e "1amf~:'" under the cliIere-
tlor-sty powers6l ~b~ .~~ Executive shouJd 
be dearly speclfled in the regulation .-'11. 

-----------------------------------.------
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Such a classification in the regulations would be 
more in consonance with the accepted language 
used in subordinate legislation. 

The Committee desire that the Ministry 
should specify the categories of staff eligIble to 
travel in higher classes, under the discreatio-
nary powers Of the Managing Director, tn the 
regulation itself if not already done. 

The Committee consider the reply of the 
Mimstry as satisfactory and as such do not like 
to pUl'fIUe the matter further. 
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>'MINUTES OF THE FIFTIETH SITTING OF THE coMMrtTEE ON 
SUBORDINATE LEGISLATtoN (EIGHTH LOKSABHA) 

(l986:.:an > 

< 

The Committee met on Tuesday, 19 May, 1987 from 15.00 to 15.45 
hours. 

PRESENT 

Shri Vakkom Purushothaman-Chairman 

2. Shri Ani! Basu 
3. Shri Abdul Rashid Kabuli 
~ S~ D~aram p;U Singh Malik 
5. Shri Shantaram Naik 
6. Shri Mohanbhlli Patel 
7. Shri Mullappally Ramachandran 
8. Shri K. S. Rao 

SECRETARIAT 

Shri K. C. Rastogi-J oint Secret4T1I 

2. The Committee considered Memoranda Nos. 74 to 78 as under: 

(i) Air India International Corporation (Authentication of Orders 
and Instruments) ReguLations, 1953-(Memorandum No. 74) 

3. The Committee considered the reply furnished by the Ministry 
of Civil Aviation and decided to recommend to the Ministry to 
specify the various categories of Officers who might be authorised 
by the Chairman to authenticate the orders and decisions taken and 
-atio for execution of contracts and ustJances of property on ~half 
of th~ COrPriratlon in orner to mak~ the n;gUlatiori se1f-oonlidned. 

3t 
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(A) 
(ii) Ai,. India I",~matit14l (Disposal of Unclaimed Goods) Regu1cr 

tionB, 1955) (Memonandum No. 75) 
4. The Committee noted that on being pointed out by them the 

Ministry had agreed to issue administrative order that notice might ,-
be sent to the Shipper either by Registered Post or by hand and 
acknowledgement obtained. The Committee desired that the Minis-
try should include such an administrative order as and when issued, 
in the Regulation itself. 

(B) 
5. The Committee were of the view that the competent authority 

to certify the perishable nature of goods should be defined suitably 
and included in the regulation itseU. 

(iii) Air India Employees' Pa.ssage Regulations (Amended upto 
April, 1980) (Memorandum No. 76) 

(A) 
6. The Committee noted that the Ministry had since clarified the 

term "part-time employees" in the Corporation. The Committee 
desired that the Ministry should frame suitable guidelines in this 
regard for proper adoption of the said regulation. 

(B) 

7. The Committee were not satisfied with the reply furnished by 
the Ministry. They were of the view that inspite of the clarification 
of the Ministry that inclusion of 'such other relatives' in the family 
of employee was not automatic but subject to production of sworn 
affidavit, it was likely that the Chief Executive by virtue of his 
vested power may arrive at a decision not in confirmity with the 
deflnttion of a "family". The Committee, therefore, desired the 
Ministry to define the vested power of the Chief Executive in the 
regulation itself to avoid any confusion in defining the term "family". 

(c) .... 
8. The Committee considered the reply furnished by the Minis-

try and recommended the Ministry to specify the categories of staff 
eligible to travel in higher classes under the discretionary powen 
of the Managing Director in the regulation itself if not already done. 

(Iv) Ai,. India International Corporation (Grant of Refund and . 
Ccmce.BioMl Transportation) Regulcltions, 1956 (Memorandum. 
No. 77) 

t. The Committee noted that the MInJstry had agreed to review 
the regulations .. a whole with a view to 'make them upto date. 
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The Committee desired that the Ministry should tab early actioD 
in the matter in order to make the regulations speciflc and self-
contained. The Cemmittee accepted the reply of the Ministry re-
garding the types of cases and categories of persons to whom conces-
sions are to be granted (1) free of cost (2) at reduced, rebated or 
concessional rates and decided not to pursue the matter further. 

(v) Air Indi/l InternlltionllZ (Conditions of Carriage of Pa.ssengers 
and Goods) Regu.ZIItiOfls, 1959 (Memor/lndum No. 78) . 

(A) 

10. The Committee noted that the Ministry had not ruled out the 
possibility of refund of amount on an open dated ticket after 3 
months, and had agreed to amend· the regulation in question. The 
Committee desired the Ministry to initiate early actiOh in the matter 
to the desired effect. 

(B) 

11. The Committee were satisfied to note that the Ministry had 
agreed to amend the regulation Buitably. The Committee, how-
ever, desired that the Ministry should take early action. to bring 
the amended version in order and include the same in the regula-
tion itself. 

'. 
The Committee then IIdjourned. 
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MINUTES OF THE FIFTY-FIRST SITTING OF TH~ COMMITTEE 
ON 'SUBORDINATE LEGISLATION (ETGIfrH LOK SABlJA) 

(1986-87) 

The Committee met on Thursday, 28 May. 198'7 from 15.00' to 15.40 
hours. ! .RlI~tI 

PRESENT 

Sh.ri Vakkom Putushothanian-Chairman 

MEMBERS 

2. Shri Dharam Pal Singh Malik 
3. Shri 8hantaram Naik 
4. 8hri Mohanbhai Patel 
5. Shri MullappaUy Ramachandran 
6. Shri K. S. Rao 
7. Shti Bholanath Sen 

1. Shri K. C. Rastogi-Joint Secretary. 

2. Shri R. 8. Mani-.senior Legislative Committee Officer. 

2. The Committee considered Memoranda Nos. 79 to 82 as under:-

(i) Air India Employees' Provident Fund Regulations, 19504, 
(Memorandum No. 79). 

3. After perusing the reply furnished by the Ministry. the Com-
mittee observed that the term 'utilised for such objects as may be 
decided by the Board of T:rustees" appearing in Regulation 20 (3) 
was vague and required to be defined precisely. The Committee de-
Cided that the Ministry should clearly state the purposes for which 
the funds in the Lapsed Account could be utilised and incorporate. 
the same in the Regulation itself for the information of all concern-
ed. 



(it) Air India Emp!oyees' Service Regulations, 1963 (as Amended 
upto 28 February, 1982) (MemorAndum No. 80) 

4. On beinj pointed out, the Ministry had agreed to bring an 
amendment indicating the date of commencement in the. short title 
of the RegulaUo'ns. '!'he Cmnmtttee, however, desired the Min1itry 
to take early action in the m-atter in order to mak~ the regulations 
self-contained. 

(Ui) Air I'RdiCI EmplOyees' Service Regulations, 1963 (as amended 
upto 28 Feb1'1l4Ty, 1982) (Memorandum No. 81). 

5. The Committee were not satisfied with the reply furnished by 
the Ministry and decided to·· recommend to the Ministry that before 
the issue of general or special order restricting the application of 
regulations in respect of part~time or substitute emplOyees under 
powers vested in the Managing Director, the reasons for doing 110 be 
recorded by him in writing in each case. 

(iv) Air India Employees' Service Regulations, 1983 (as amended 
upto 28 February, 1982). (Memorandum No. 82) 

6. The Committee accepted the reply of the Ministry of Civil Avi-
ation in view of the position explained by them that no.rmally all 
amendments had been given eft'ect from the date of notification in 
the oftlcial Gazette. Hence the Committee decided not to pursue 
the matter further. 

The Committee then adjourned. 



un 
MINUTES OF THE FIFTY-THIRD SITTING OF THE COMMITTEE 

ON SUBORDINA'I'E l.EGISLATION (EIGHTH LOK SAB,HA) 
(1987-88) 

The Committee met on Tuesday, 14 July, 1987 from 11.00 to 11.45 
hours. 

PRESENT 

Shri Shyam Lal Yadav-ChairnMn 

2. Shri K. J. Abbassi 
8. Shri G. S. Basavaraju 
4. Shri Paras.ram Bhardwaj 
5. Shri Satyendra Chandra Guria 
6. Shri A Jayamohan 
7. Sbri R. S. Khirhar 
8. Shri P. Kolandaivelu 
9. Shri Prakash V. Patil 

10. Shri Mullappally Ramachandran 
11. Shri M. Raghuma Reddy 
12. S1u1 Kalicharan Sakargayen 
18. Shri Syed Shahabuddin 
14. Shri Natvarsinh Solanki 

SECRETARIAT 

1. Shri K. C. Rastogi-J.oi.nt Secretary. 
2. Shri S. P. Giand-Senior Legislative Committee OfficeI'. 

2. The Committee considered Memoranda Nos. 83 to 86 as under:-

(1) Air India Employees' Service Regulations (as amended upto 28 
February, 1982) (Rrgulation 8) (Memorandum No. 83) 

8. On being pointed out, the Ministry had agreed to review and 
amend luitably the regulation in question. The Committee, however, 

44 
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desired the Ministry to finalise action in the matter as early as possi-
ble to the desired effect. 

(ii) Air Indi4 Employees' SeTviQe Regulations (as amended upto 28. 
February, 1982) [Regulation 11 (iii)]-(Memorandum No. 84). 

4. The Committee eonsidtU'ed the reply furnished by the Ministry 
Rnd deCided that practice followed in this regard should be incorpo-
rated in the Establishment Orders if not already done. 

(iii) Air India Employees' SeTvice Regulations (as amended upto 28 
February, 1982) [Regulation 11 (iv) ]-(Memorandum No. 85). 

5. After perusing the reply fu.rnished by the Ministry, the Com-
mittee directed that details of amount paid to employees (category-

'wise) as overtime for' working beyond prescribed weekly hours of 
, work during the last three years might be obtained from the Minis-
try. The Committee a~so desired to know as to how many times the 
rates of overtime allowance were revised during the above period 
and whether any monetary ceiling could be prescribed. The practice 
followed in thIS regard by Indian Airlines, Railways and other Pub-
lic Undertakings m;ght a!so be ascertained. 

(iv) Atr India Employt1,eS" Service Regulation, (as amended upto 28 
February, 1982) [Regu.lation 12 (i.) ]-(Memorandum No. 86). 

6. After considering the reply fUrnished by the Ministry, the Com,.. 
mittee directed that the Ministry might be asked to furnish the de-
tails of the amount paid to employees as compensation for working 
on hoEdays during the last three years. The Committee also desired 
to know as to whether any monetary ceiling could be prescribed. 
The practice followed by Indian Airlines, Railways and other Public 
Undertakings in this regard might also be ascertained. 

The Committee then adjoumed to meet again on. 15 July, 1987. 



LIV 

MINUTES OF THE FIFTY-FOURTH SITTING OF THE COMMlT-
'I'.8B ON SUBORDINATE LEGISLATION (EIGHTH I:.OK SABRA) 

(1987-88) 

The Committee met on Wednesday, 15 July, 1987 from 11.00 to 
11.30 hours. 

PRESENT 

SOO Sbyam Lal Yadav-ChAirman 

MEMBERS 

2. Shri K. J. Abbasi 
3. Shri G. S. Basavaraju 
4:. Shri Parasram Bhardwaj 
5. Shri Satyendra Chandra Guria 
S. Shri P. Kolandaivelu 
7. Shri Prakash. V. Patil 
8. Shri MullappaUy Ramachandran 
9. Shri M. Raghuma Reddy 

10. Shri K.a1icharan Sakarglyen 
11. Shri Syed Shahabuddin 

SECRETAJUAT 

1. Shri.K. C. RutoSi-Joint Secretcry. 
2. Shri G. S. Bhasin-Chief Legialative Committee Offtce:r. 

3. S~i S. p. Gaind-Senior .Legislative Committee' Of!ker. 

2. The Committee considered Memoranda Nos. 87 to 90 as under: 

(i) Air India Employees' Seroice ~egulatiom (A' amended upto 28 
Febt'UClrll, 1982) [Regulation. 21 (vii) (a) ]-(Memorcmdum No. 87) 

3. On. being pointed out, the Ministry had stated that three months 
time Uuut had been laid down to enable the employees to apply 
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for the requisite leave to their credit. The Committee decided to 
recommend to the Ministry to bring it in the Regulation itself in 
order to make the Regulation self-contained. 

,1(U} Air India Employee.' Service Regulations (As amended upto 28 
.Feb~. 1_) [ReguIatieR 24(U)]-(Memorcm.dum No. 88) 

4. On being pointed out, the Ministry had stated that an amend-
ment of the ~ation which would entitle an employee to accu* 
mulate sick leave upto 120 days with full pay was alreacly under 
prOcess. The Committee, however, .desired the Ministry to define 
clearly the term 'in special cases of serious and prolonged illness' 
while bringing an amendment to the Regulation aforesaid. 

-(iii) Air India Employees' Service Regulations (As amended upta 
I 28 F'ebruary, 1982) [Regulation 31]-(Memorandum No. 89) 

5. After considering the reply furnished by the Ministry, the 
Committee decided that information regarding the actual compen-
sation paid to the employees in the event of death or disablement, 
loss or damage to personal belongings whi'le on duty during each 
~f the last three years and hOW it compared with the emoluments 
:of the employees might be obtained from the MiniBtry. The prin* 
fiples followed in this rejard by other public undertakings like 
;Indian Airlines and Railways might also be ascertained. 

(iv) Regulntions framed under the Air Corporation Act, 1953 (Me" 
morandum No. 90) , 

6. In view of the position explained by the Ministry of Civil 
Aviation, the Committee decided not to pursue the matter further. 

The Com~e then ad;oumed. 



LVII 

MINUTES OF THE FIFTY-SEVENTH SIlTING OF THE 
COMMITTEE ON SUBORDINATE LEGISLATION (EIGHTH 

LOK SABHA) (1987-88) 

The Committee sat on Monday, 12 October, 1987 from 11.00 to 
11.30 hours. 

PRESENT 

Shri Shyam Lal Yadav-Chai1'man 

MEMBERS 

2. Shri K. J. Abbasi 
3. Shri G. S. Basavaraju 
4. Shri Parasram Bhardwaj 
5. Shri Satyendra Chandra Gurin 
6. Shri A. J ayamohan 
7. Shri R. S. Khirhar 
8. Shri P. Kolandaivelu 
9. Shri M. Raghuma Reddy 

10. Shrl KaUchtu~n Sakargayen 
11. Shri Natavarsinh Solanki 

SECllETARIAT 

1. Shri K. C. Rastogi-Joint Secretary. 
2. Shri G. S. Bhasin-Chief Legislative Committee ~er. 

2. The Committee considered Memoranda Nos. 101 to 105 as 
under:-

(1) Air Corporation Ru.lea, 1954 (08 corrected upto December, 1984) 
(Rule No. 8)-(Memorancf..um No. 101) 

3. After considering the reply furnished by the Ministry, the 
Committee noted that the Ministry had no objection to speclfytng 
the minimum rank of the Oftieer who should be made re8pOI181ble 
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for· physical verification of stores and incorporate it in the rules. 
The Committee decided to recommmend to the Ministry that they 
should. after consulting Indian Airlines and Air India specify the 
rank of the Officer who would be charged with the duty of verifica-
tion of stores and incorporate the same in the rules itself as early 

• as possible in order to make the rules self-contained. 

(li) Air COJ'J)oration Rules, 1954 (as corrected upto December, 
1984)-(Memorandum No. 102) 

4 .. After considering the reply furnished by the Ministry in 
regard to the unresolved difference of opinion between the Corpora-
tion and the Auditors, the Committee were of the view that there 
was no reason to believe that the defechl or irregularities pointed 

~ out by the Auditors would not be based on proper investigations 
and evaluation. What was needed was speedy action on the part 
of the Corporation to remedy them. The expression Ireasonable 
period' could be interpreted differently by different persons. The 
Committee, therefore. desired the Ministry to precisely define the 
term Ireasonable period' and incorporate the same in the rule itself 
in order to make the rule self-contained. 

(iii) Air Corporation Rules, 1954 [Rule 18(5) (a)l (as corrt?cted upto 
December, 19&4)]-(Memorandum No. 103). 

5. The Committee were not satisfied wita the reply furnished 
by the Ministry in regard to the si,gnatures on the bonds issued by 
the Corporation. The Committee ~ere of the view that the Minis-
try should specify the minimum rank of the Officer(s) so authorised 
to sign the bonds and incorporate the same in the rule itself. 

(iv) Air Corporation Rules, 1954 [Rule 43(2)] (as corrected upto 
December, 1984)-(Memorandum No. 104). 

6. The Committee were satisfied with the reply furnished by the 
Ministry and decided not to pursue the matter further. 

(v) RuleR framed under the Air Corporation Act, 195.1 (General) 
(As corrected upto ~cember, 1984)-(Memorandum No. 105). 

7. In view of the position explained by the Ministry. the Com-
.mittee decided not to pursue the matter further. 

8. The Committee then decided that Rules framed under the 
Essential Commodities Act. 1955 and the Prevention of Food 
Adulteration Act, 1954 might be taken up for examination. The 

, . 
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Committee also decided that rules etc. framed under the Terrorist 
and Disruptive Activities (Prevention) Act, 1987 as also rules fram-
ed under Acts which concerned larger section of popUlation like 
farmers etc. might be examined. 

9. The Committee dec.ided that the tour programme from .3rd 
i-to 9th November. 1987 already cireuI.ted may be postponed and 

the tour might be undertaken during the next inter-session period 
in view of the fact that the Ninth Session of EighthLok Sabha was 
expected to commence in the first week of November, 1987. 

The Committee then adjourned. 



LX 

MINUTES OF THE SIXTIETH SITrING OF THE COMMl'ITEl' 
ON SUBORDINATE LEGISLATION (EIGHTH LOK SABHA) 

(1987-88) 

The Committee sat on Th~rsday, 26 November, 1987 from UUIO 
to 16.30 hours. 

PRESENT 

Shri Shyam Lal Yadav-Chainnan 

MD«BDB 

2. Shrt K. J. Abbasi 
3. Shri G. S. Basavaraju 
4. Shri Parasram Bhardwaj 
&. Shri Satyendra Chandra Gurla 
6. Shri Kalicharan Sakargayan 

SI:CDTAlUAT 

1. Shri K. C. Rastogi-J'oint Secretary. 

'-'Jri"'" 

2. Shri G. S. Bhasin-Chief Legislative Committee 0fJf.cer. 
3. Shri O. P. Chopra-Senior Legis14tive Committee Of£cer. 

2. The Committee considered the draft ••• and Seventeenth 
Reports and adopted them. 

• • • • 
4. The Committee further authorised the Chairman and, in his 

absence, Shri M. Raghuma Reddy, M.P. to present the Seventeenth 
Report to the House on 9 December, 1987. The Chairman directed 
that the draft Seventeenth Report as adopted by the Committee be 
circulated to the members . 

• • • • 
The Committee then adjOU7"ned. 
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